
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

0.A.NO.334/2000

New Delhi, this the ISth day of February, 2000,,

HON'BLE MR. JUSTICE V.RAJAGOPALA REDDY, V.C. (J)

1" 3h- Durga Dass, 'o/O Sh. Kesho
Ram, Working as Confidental

Assistant, Ministry of External
A 'f f ci i i- s , 3 o u t h B1 o c k, New D e 1 h i „

(Presently posted as Personal
Assistant to the High Commissioner
of India, Islamabad, Pakistan and
R/0 of D-192, Moti Bagh~l, New
Delhi - 110021. Through his
f at her an d du 1 y const i tu ted

Attorney to Sh. Kesho Ram.

2 .. S ti „ Kes ho Ram, S/0 S hi. Bi khu
Ram, R/0 D~192, Moti Bagh~I, Newi
Delhi - 2.1 and duly constituted
attorney of his son of Sh. Durqa
Dass.

M . « . A p P' 1 i c a. n t s,.
(B y A d V o c a t e : S I'l. P _ M. A h 1 a wi at)

VERSUS

1- Union of India, through the
Secretary to the Govt. of India,
M i n i st ry of U r ban Deve 1 opmsn t. „
N :i r m a n B h a wi an, N e w Delhi.

2. Assistant Directorate of Estates,
0 i recto rate of Estates, M i n i st ry
0 f U r b a n D e v e 1 o p m e n t, N i r m a n

E5 i'l a w a n , N e w D e 1 h 1 „

3- Estates Officer, Directorate of
E s t a t e s,, N i r m a n B In a w a n , N e w Delhi „

4. Adm.Officer to the Government of

1 n d i a , M i n i s t r y o f E x t e r n a 1
Affairs, Sou th B1 ock, New De 1 hi ..

. . . Resioonden ts

ORDER (ORAL)

This OA is filed challenging the orde of tfie

Es tate Of f i ce r , D i recto rate of Estates, New De 1 h i , date'd

1.. 2 - 2000 ( An n exu re A"~l) .

2 .. T h e i m p u g n e d o r d e r o f r e s p o n ci e n t N o. o o n

7 „ 2 „ 2000 states that the app 1 i can ts wiere 1 n u n au t hor i sed



(2)

occupc3.tion of t-hs pr©mis©s» Accoroin'3ly» hw C3.nc©ll©'-j

the allotment, made in their favour under the Public

Premises (Eviction of Unauthorised Occupants) Act,

(for short the "Act").

-r The applicants have got statutory remedy by way

of an appeal under the Act and without exhausting the

said remedy, the applicants filed the present OA. They

are also entitled to seek an interim direction or stay

bevf o re t he appe 11 ate au t ho r i ty. I n t he c i i uums tances,

this OA is not maintainable.

4 _ LeaiTied counsel for thie applicants seeks to i ely

upon the Full Bench Judgement wherein it is held that the

Tribunal has got ,jurisdiction in the matter as allotment

of quarter to an employee is a service matter. 1ne saio

decision cannot be disputed but the applicant can only

invoke the jurisdiction of this Tribunal after he

e>':;hausted the remedy of an appeal provided under tfie Rct.

5^ With these directions, the OA is dismissed. No

order as to costs.

(V.Rajago^la Reddy)
Vice Chairman (J)
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